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In The Central Admlnlstratlve Tribunal
Caélcutta Bench

. CPC No.l08 of 199
(A 1335 of 1696)

- Present : Hen'ble Nr. D.V.,R.S.G. Dattatreyulu, Judicial Member

Hen'ble Mr. B.F. Singh, Administfative Member

Abir Ghesh & Ors. .
- VS -
A. Ghosh (ER)

B | . . ' I |
Fer the Applicent : Mr, B. Mukherjee, Advocate . \‘

_For the Respondents: Nene

Heard en :%:21-07-200C. . Date of Order 3 21-07-200C

D.V.R.S.G. DATTATREYULU, JM N ' - S —

Heard 1d, Advocate fer the applicants, It is seen frem

the order passed by this Tribunal dsteé 11,11,1996 directing the
reépendents as an‘'interim measure het'ta publish the result of thé”\ﬁ
Lo viva-voce test already held till next date. It iS,alsevSeen that

the order was supplied en 14.11, 96. But 1. Advecate fer the aprdd

- ., | cants submits that reSpendents were 1nfermed en ll 11, g6. What
that may be, i fact, the ‘respondents vielated the Court's T de
in-turn, they issued nat1f1cat1@n declaring the panel for premetlgn
as ASSIStant Acc&unts Of ficer (Greup.'g ) out ef the viva-vace test
hEIG on 9.11,1996, Accercingly, this centempt petition has been
filed by the apﬁlicants_praYihg;fer'initiatien of contempt preceedings

ageinst the respondents.

2, ’ Frem the reply of the respondents it app ars that in cem-

pliance wlt?lfge %udgement of this Trlbunal'dated 17 10.96 passed in
o~ c .

- uénaihér*ehw“

1996 (Sunll Kr, Chakraberty & Ors.) where a direction
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“issued to publlSh the panel ef Ass:Lstant Acceunts OfflC@I‘
motion to the said pest. Accorélngly, en 9-11-06 Viva-Vo
- wes -held and ‘result” wﬁs :}sgbhshee‘ and appreved oy the Gene
ger on the szme date ioﬂj 9 11, 96 and premotmn orders were als
issued aleng w1th the panel on 11.11, 96 .and seme of. the promotees:;‘...
had alse taken charge of the hlwher promotnonal pOSt.‘ It has been f:’

int heir reply ,?u
averred by the respendents/that in the secend half ef 11-11-96 at™

.2.10 heurs they were served with the cepy of the ;mu,erlm-order. Bu{_
befere recejpt of the same the panel was published .anei s eme prcme-:fw
tees had also Je:med the{ hugher pests. T‘héy have, therefcre, sub=-
mitted that there was no Wlllful violatien of the Court's craer._ ;
They cempliec‘x with the earlier judgement of the Tribunel and pub
, liShecJ the panel accordingly. After publication eof sﬁch pa
only they got the Tribunal's subsequent mterlm orc’er in thn? }/
O.A. No,1335 of 1996, . S ‘\\

3. After censicering the pesa.tlon we are of t he Gplnxeﬁv

HenO° there is no reasen te initiaste any ccntempt preceedlngs. =

Accordmgly, it is d 1sp@sec’ of .
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( B3P, Singh ) | (D.V.R.S.G. Dattatreyulu ).
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